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(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour & Employment (Shri
R. K. Malviya): (a) Not yet.

(b) The requisite agreement has not
been executed by the Colliery Com-
pany.

‘Empolyees’ State Insurance
Scheme

419. Shri Eswara Reddy: Will the
Minister of Labour and Employment
‘be pleased to state:

(a) at what -stage the proposal to
increase the contribution of the Em-
ployers towards Employees’ State
Insurance Scheme to statutory maxi-
mum stands; and

(b) the main reasons for not giving
effect to this proposal?

The Deputy Minister in the Minis-
try of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) and (b). The rate of employers’
special contribution in implemented
areas was raised from 1} per cent t2
2} percent. of the wage bill with effect
from 1-4-62. The expenditure on
the Scheme at present being within its
income it is not considered necessary
to increase the rate further for the
present.
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